IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL No.1814 OF 2021

KAPIL WADHAWAN .. APPELLANT

Versus

UNION BANK OF INDIA & ORS. .. RESPONDENTS

O R D E R

1. Learned counsel for the appellant seeks permission to
withdraw the appeal.
2. Permission prayed for is granted.

3. The appeal is, accordingly, dismissed as withdrawn.
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(HIMA KOHLI)
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ITEM NO.9+27 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).1632-1634/2022

PIRMAL CAPITAL AND HOUSING FINANCE LIMITED
(FORMERLY KNOWN AS DEWAN HOUSING FINANCE CORPORATION LIMITED)

Appellant(s)
VERSUS
63 MOONS TECHNOLOGIES LIMITED) & ORS. Respondent(s)
IA No.28948/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT
IA N0.37160/2022 - INTERVENTION APPLICATION
IA No0.28947/2022 - STAY APPLICATION
WITH
C.A. N0.1814/2021 (XVII)
(IA
FOR STAY APPLICATION ON IA 65494/2021

FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA
65495/2021

IA No. 65495/2021 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 65494/2021 - STAY APPLICATION)

C.A. N0s.1707-1712/2022 (XVII)

(IA

FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA
30456/2022

FOR EX-PARTE STAY ON IA 30458/2022

FOR APPLICATION FOR PERMISSION ON IA 35756/2022

IA No. 35756/2022 - APPLICATION FOR PERMISSION

IA No. 30458/2022 - EX-PARTE STAY

IA No. 30456/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

Diary No(s). 6667/2022 (XVII)

(FOR

FOR PERMISSION TO FILE APPEAL ON IA 34911/2022

FOR STAY APPLICATION ON IA 34912/2022

FOR INTERVENTION APPLICATION ON IA 52785/2022

IA No. 52785/2022 - INTERVENTION APPLICATION

IA No. 34911/2022 - PERMISSION TO FILE APPEAL

IA No. 34912/2022 - STAY APPLICATION)

C.A. N0.2567/2022 (XVII)

(IA

FOR EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT ON IA
47436/2022

FOR EX-PARTE STAY ON IA 47440/2022

FOR impleading party ON IA 47442/2022

FOR INTERVENTION/IMPLEADMENT ON IA 47442/2022

IA No. 47440/2022 - EX-PARTE STAY

IA No. 47436/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED




JUDGMENT
IA No. 47442/2022 - INTERVENTION/IMPLEADMENT)
D.No0.8756/2022

IA No.53729/2022 - Exemption from filing c¢/c of the impugned
judgment and IA No.53725/2022 - Ex-parte stay and IA No.53724/2022
- permission to file appeal

Date : 11-04-2022 These matters were called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE KRISHNA MURARI
HON'BLE MS. JUSTICE HIMA KOHLI

For Appellant(s) Dr. Abhishek Manu Singhvi, Sr.Adv.
Mr. Ashish Bhan, Adv.
Mr. Ketan Gaur, Adv.
Mr. Aayush Mitruka, Adv.
Ms. Lisa Mishra, Adv.
Mr. Vishal Hablani, Adv.
Ms. Chitra Rentala, Adv.
Mr. Mohit Rohatgi, Adv.
Mr. Jasmeet Singh, AOR
Mr. Abishkar Singhvi, Adv.
Ms. Aakanksha Kaul, Adv.
Mr. Pushpendra S. Bhadoriya, Adv.

Mr. Kapil Sibal, Sr.Adv.
Mr. Mahesh Agarwal, Adv.
Mr. Rishi Agrawala, Adv.
Mr. Ankur Saigal, Adv.
Mr. Rohan Dakshni, Adv.
Mr. Vishesh Malviya, Adv.
Mr. Shivam Shukla, Adv.
Ms. Pooja Vasandani, Adv.
Ms. Kamkshi Sehgal, Adv.
Ms. Anjali Chauhan, Adv.
Mr. E. C. Agrawala, AOR

Mr. Raunak Dhillon, Adv.

Mr. Animesh Bisht, Adv.

Ms. Saloni Kapadia, Adv.

Ms. Madhavi Khanna, Adv.

Mr. Shubhankar Jain, Adv.

For M/S. Cyril Amarchand Mangaldas Aor, AOR

For Respondent(s) Mr. Mukul Rohatgi, Sr.Adv.
Mr. Anupam Lal Das, Sr.Adv.
Ms. Misha Rohatgi Mohta, Adv.
Mr. Mihir Kamdar, Adv.
Ms. Priyanka Vohra, Adv.
Mr. Devansh Srivastava, Adv.



For R.No.2 Mr. Tushar Mehta, SG
Mr. Raunak Dhillon, Adv.
Mr. Animesh Bisht, Adv.
Ms. Saloni Kapadia, Adv.
Ms. Madhavi Khanna, Adv.
Mr. Shubhankar Jain, Adv.
For M/S. Cyril Amarchand Mangaldas Aor, AOR

Mr. Nakul Dewan, Sr.Adv.
Ms. Sharmistha Ghosh, Adv.
Ms. M. Sabharwal, Adv.

Ms. Neelu Mohan, Adv.

For M/S. Juris Corp., AOR

Mr. Ashish Bhan, Adv.

Mr. Ketan Gaur, Adv.

Mr. Aayush Mitruka, Adv.
Ms. Lisa Mishra, Adv.

Mr. Vishal Hablani, Adv.
Ms. Chitra Rentala, Adv.
Mr. Mohit Rohatgi, Adv.
Mr. Jasmeet Singh, AOR

Mr. Abishkar Singhvi, Adv.
Ms. Aakanksha Kaul, Adv.
Mr. Pushpendra S. Bhadoriya, Adv.

Mr. Ratin Rai, Sr.Adv.
Mr. Ashish Bhan, Adv.
Mr. Ketan Gaur, Adv.

Mr. Aayush Mitruka, Adv.
Ms. Lisa Mishra, Adv.
Mr. Vishal Hablani, Adv.
Ms. Chitra Rentala, Adv.
Mr. Mohit Rohatgi, Adv.
Mr. Jasmeet Singh, AOR
Ms. Aakanksha Kaul, Adv.
Mr. Pushpendra S. Bhadoriya, Adv.

Mr. M.F. Philip, Adv.
Ms. Purnima Krishna, AOR

Ms. Liz Mathew, AOR
Ms. Sonali Jain, Adv.

Mr. Ratin Rai, Sr.Adv.
Mr. Jasmeet Singh, AOR

Mr. Subhro Sanyal, AOR

Mr. Prashant Bhushan, Adv.
Ms. Harsh Lata, AOR
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UPON hearing the counsel the Court made the following

ORDER
C.A.N0.1814/2021
1. Learned counsel for the appellant seeks permission to
withdraw the appeal.
2. Permission prayed for is granted.
3. The appeal is, accordingly, dismissed as withdrawn.

C.A.N0s.1632-1634/2022, C.A.N0s.1707-1712/2022, D.N0.6667/2022 &
C.A.No0.2567/2022

1. Heard learned senior counsel for the parties.

2. The application for permission to file the appeal is
allowed.

3. Admit.

4. List these matters on 10.05.2022 for final disposal.

5. In the meantime, operation of the impugned order passed

by the National Company Law Appellate Tribunal shall remain stayed.
6. The parties are directed to complete the pleadings and

file compilation of relevant documents, in the meanwhile.

D.N0.8756/2022

1. Heard learned Senior counsel appearing on behalf of the
appellant.

2. The application for permission to file the appeal is
allowed.

3. Issue notice.

4. List on 10.05.2022 for final disposal.

5. In the meantime, operation of the impugned order passed

by the National Company Law Appellate Tribunal shall remain stayed.
6. The parties are directed to complete the pleadings and

file compilation of relevant documents, in the meanwhile.

(SATISH KUMAR YADAV) (R.S. NARAYANAN)
DEPUTY REGISTRAR COURT MASTER (NSH)
(Signed order in C.A.No.1814/21 is placed on the file)
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